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PER:  CORAM  

 
 This application seeks withdrawal of appeal against order-in-appeal 

no.MKK/143/RGD/APP/2018 dated 13th June 2018 of Commissioner of 

Central Tax, Central Excise & Service Tax (Appeals), Raigarh,  Navi Mumbai  

as disputed amount is below the monetary limits specified in New Litigation 

Policy (NLP).1 Accordingly, the application is allowed and the appeal is 

dismissed as withdrawn. 

 
(Dictated and pronounced in court) 

 

 

(AJAY SHARMA) 
MEMBER (JUDICIAL) 

(C J MATHEW) 
MEMBER (TECHNICAL) 

mk 

                                                 
1 Instructions F.No.CBIC-160390/20/2024-JC-CBEC dated 6th August 2024. 



 

 


